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O R D E R 

05.03.2020  The learned Counsel for the Appellant states that the 

Respondent has issued cheques worth Rs.22 Lakhs and the Appellant has 

settled the dispute with the Respondent. The learned Counsel for the 

Appellant states that he has instructions to withdraw the Appeal. Counsel 

states that the Appellant is also present.  
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 The Appeal is disposed as withdrawn without liberty to challenge the 

same Impugned Order.  

 

  

 
     [Justice A.I.S. Cheema] 

      Member (Judicial) 

 

 
 

(Justice A.B. Singh) 
Member (Judicial)  

 
 

 
[Kanthi Narahari] 

Member (Technical) 
 

/rs/md 
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